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(b) if so, details thereof; and

(¢) steps that were taken or pro-
posed to meet the demand of the
Turt Authorities?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

(b) In their representation dated
14th March, 1978, the Five Turf
Authorities of India have represented
that the proposal contained in clause
21 of the Finance Bill, 1978 relating
to deduction of income-iax at soutce
from winnings from harse races will
have various undesirable consequen-
ces, such as, closure of race clubs,
which will, in turn, affect stud farms
and horse breeding industry; unemp-
loyment to a large number of persons
connected with horse racing; loss of
revenue to State Governments and
increase in illegal betting.

They have suggested that the rate
of deduction of tax at source should
be reduced from 34.5 per cent to 10
per cent, and the amount of winnings
liable for deduction of tax at source
may be reduced from: Rs. 2,500 to
Rs. 1,000. After deduction of tax at
source, the balance amount of such
winnings gshould not again be included
in the assessee’s total income for the
purposes of levying income-tax.

(¢} The Government has not consi-
dered it necessary to make any change
in the proposal contained in clause
21 of the Finance Bill 1978.
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